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SHRI SH Y A M N A N D A N  M ISHRA  : 
W edem anda full-fledged discussion. There 
seems to  be a big scandal behind it  and  we 
should have some opportunity  to  clarify 
the po in ts.

SHRI JY OTIRM OY BOSU (D iam ond 
Harbour) : Sir, on a  point o f order, arising 
out o f w hat the M inister has said.

MR. SPEAKER : If you w ant to  say 
something, why do you use the poin t o f 
order?

SHRI BHAGW AT JH A  A ZAD (Bhag- 
alpur) : The Indian Airlines have m ade up 
their mind. I  thank the M inister for chang-
ing tha t. They are all wrong inform ation 
and even th is statem ent will require further 
clarification. How do they make these 
plans before hand? They all go in for
American 737-----{Interruptions). The
Indian A irlines is trying to  scuttlc the 
Indian fleet in favour of Americans; we 
protest against th i s . .

MR. SPEAKER : I f  you w ant to  discuss 
it, you give notice; do no t shout now.

SHRI JYOTIRM OY BOSU : Only the 
other day serious corruption charges were 
levelled against the lA C  officials in  the 
matter o f the purchase of the aircraft.

MR. SPEAKER : Order, please. We 
go to  the next item.

12.20 hrs.
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01) RtPORTFD ApPOIVTMINI. AHtH R t-  
TiRiMKNi, Oh V i a  A d m ira i B a  
Sam son o n  t h e  D »R fcrons H o a rd  
o^ P h iu p s  ( In d ia )  I im ited

S H IR  IN D R A JIT  C .U P 1A  (Aliix^re) 
S ir, u n d e r ru le  377, 1 w ou ld  like to  drawF the  
ftttea tio n  o f  th e  H ouhe to  a  m a tte r w h a h  1 

co n sid e r to  be  eiitrem cly sertou«k, a n d  th a t 
IS th e  re p o rte d  a p p o in tm e n t o f  Vicc A dnn  
ra l B A  Sam son , w ho  h a s  reoeijtly rc iiret), 
to  th e  DiroLtorv B oard  o f  PhiUp» Ind ia , 
U m ite d  S ir , a s  >ou kno>%, n o  re tired  
G o v e rn m e n t Offictal u n  take  u p  cmpio>> 
m cn t in  th e  p n \a te  sec to r c o o i« rm  nom,»-  ̂

d ay s  v^ithout g e tting  express a p p ro v a l o i  the  
G o v ern m en t So, I assum e th a t  G o v e in -  
m en t b a se  g iven h im  ap p ro v a l

T he  p o in t a r tsm g  o u t o f  th i s » th a t he  w as 
a  very  h igb ly -p laced  defence official H e  
w as th e  M an ag in g  D ire c to r  o f  th e  M a /a -


